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To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Sub: Regarding submission of Joint Committee Report in compliance of the order dated
04.08.2023 in OA no. 487/2023 In the matter of Satish Chandra Pati Tripathi Vs. State
of UP.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
04.08.2023 in OA no. 487/2023 In the matter of Satish Chandra Pati Tripathi Vs. State of UP,

The Joint Committee Report is enclosed herewith for your kind perusal and further necessary
action.

Enclosures: As above Sincerely Yours,

Regional Officer

Copy to: Following for information and further necessary action.

3 M.S., U.P.P.C.B., Lucknow.
2. Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida, District-GB
Nagar, 201301.
3. Shri Arvind Kumar Advocate, N.G.T., New Delhi.
4. CEO-6, U.P.P.C.B., Lucknow.
5. CLO, U.P.P.C.B., Lucknow.
(Anil Kumar Sharma)
Regional Officer
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Joint Inspection Report of Brick Kiln M/s A.B.T. Ent Udyog, Vill- Chakbandi,
Alias Pasanpur, Tehsil- Sadar, Distt- Deoria & M/s P.M.T. Ent Bhattha, Vill-
Gobrai, Post- Barhara Babu, Tehsil- Sadar, Distt- Deoria
in the matter of
0.A. No. 487/2023 Satish Chandra Pati Tripathi Vs State of Uttar Pradesh.

Background

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 04 August 2023 in
the matter of O.A. No. 487/2023 Satish Chandra Pati Tripathi Vs State of Uttar Pradesh to look
into grievances of the applicant, Associate the applicant and the preventative of the concerned project
proponent and verify the factual position and take appropriate remedial action. Relevant para of
Hon’ble NGT order is as under-

“....3. Prima facie, the averments made in the application raise questions relating to environment
arising out of the implementation of the enactments specified in Schedule I to the National Green
Tribunal Act, 2010.

4. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPC) and District Magistrate (DM), Deoria and direct the same to meet within one week,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and take appropriate
remedial action by following due course of law and giving opportunity of being heard to the Project
Proponents. The U.P.P.C.B. will be the Nodal Agency for co-ordination and compliance.

5. Factual and Action taken Report may be submitted within two month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF. '

6. List for further consideration on 20.11.2023 "

Copy of the reference NGT order is annexed as annexure no. A.

In compliance of the above Hon’ble NGT order for joint inspection of alleged brick kiln
industries situated in Distt- Deoria, District Magistrate, Deoria has Nominated A.D.M. (F/R) as a
committee member and Member Secretary, U.P. Pollution Control Board, Lucknow has Nominated
Anil Kumar Sharma, Regional Officer, U.P. Pollution Control Board, Gorakhpur by vide letter no. H.
99142/C-6/Sa-793/0.A. No. 487/2023, dated 10.08.2023 for joint inspection. Copy of the letter
annexed as annexure no. B,

Salient observation and recommendation based on site inspection and available office records
are as under.

A. M/s A.B.T. Ent Udyog, Vill- Chakbandi, Alias Paranpur, Tehsil- Sadar,
Distt- Deoria

. In Compliance of the above said order the site of the above brick kiln unit has jointly

visited on 26.08.2023 in presence of Shri Piyush Tripathi representative of A.B.T. Ent

Udyog Brick Kiln Unit. At the time of joint inspection brick kiln unit was found
closed.

B The above brick kiln unit has established and operated in the year of 2022 without
obtaining C.T.E. and C.T.O. from UPPCB. In the site inspection of the above brick

O.A. No.432/2023, Radhey Shyam Schara Vs State of Uttar Pradesh. ,/% Aj,o/ Page 1 of 4
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kiln on dated 28.03.2023 by Officials of Regional Office UPPCB, Gorakhpur, site of
the Brick Kiln unit established at said address was not found as per the Guideline of
New Brick Kiln establishment notification dated 27.06.2012, stipulated by UP Govt.
Due to that, UPPCB, Lucknow has issued the closure order to the above Brick Kiln
unit by vide letter no. H. 92587/C-6/Int Bhattha/833/Closure Order/Gorakhpur/2023,
dated 25.04.2023. The joint team for compliance of the above closure order had visited
the alleged brick kiln site and insured/implemented the said closure order at brick kiln
unit on dated 27.06.2023. the copy of the compliance report of closure order is
enclosed as (annexure no. 1) :

. At the time of Joint Inspection the alleged Brick Kiln unit was found closed in
compliance of the above said closure order issued by UPPCB. Present Photograph of
the brick kiln unit is enclosed as (annexure no. 2).

M/s P.M.T. Ent Bhattha, Vill- Gobrai, Post- Barhara Babu, Tehsil- Sadar,

Distt- Deoria.

. In Compliance of the above said order the site of the above brick kiln unit has jointly
visited on 05.09.2023 in presence of Shri Ankit Tripathi representative of A.B.T. Ent Udyog
Brick Kiln Unit. At the time of joint inspection brick kiln unit was found closed.

. The above Brick Kiln unit has established and operated from the year of 2000 without
obtaining C.T.E. and C.T.O. from UPPCB. Due to that, UPPCB, Lucknow has issued
closure order against the Brick Kiln unit by vide letter no. H. 92586/C-6/Int
Bhattha/832/Closure Order/Gorakhpur/2023, dated 25.04.2023. The Copy of closure
order is enclosed as (annexure no.3). The joint team for compliance of the above
closure order had visited the alleged brick kiln site and insured/implemented the said
closure order at brick kiln unit on dated 27.06.2023. the copy of the compliance report
of closure order is enclosed as (annexure no. 4) .

. At the time of Joint Inspection the alleged Brick Kiln unit was found closed in
compliance of the above closure order issued by UPPCB. Present Photograph of the
brick kiln unit is enclosed as (annexure no. 5)

. In reference to direction issued by Additional Chief Secretary U.P. Govt.
Environment, Forest and Climate change Section-6, Lucknow of vide letter no.
456(1)/81-6-2023, dated 19.05.2023. Copy enclosed (annexure no. 6). District
Magistrate, Deoria has issued office order by vide letter no. 551/8a-92/2023, dated.
05.09.2023 copy enclosed (annexure no. 7) to all the S.D.M. & S.H.O. of the Distt-
Deoria for Compliance and implementation of the order issued by Hon’ble High Court
Allahabad in the matter of PIL No. 1103/2023 Pramod Kumar Rajbali Singh V/s U.P.
State and Others dated. 09.05.2023. '

The above Joint Inspection Report along with all annexure and photograph is being submitted

for kind perusal and further necessary action please.

_ "
(Anil K%Zma)

Regional Officer
Gorakhpur

O.A. No0.432/2023, Radhey Shyam Schara Vs State of Uttar Pradesh.

’%m w vy

(Arun Kumar Rai)
A.DM. (F/R)
Distt- Deoria
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running brick kilns have not been closed despite directions issued by the statutory authufmes A third
variety of case is also coming to this Court where the petitioners are claiming to be brick kiln owners
who are camplying with the law; yet 8. not beirig allowed to run their brick kilns.

4 Individual merits of suc%'ﬁ this much is clear from the facts observed above that
widespread grievance exists with the m@i en ue compliance and enforcement of the law,

5. By very nature and scope of Influence, environment issues are such as may affect the
aresent and future generations to come. The Court cannot ignore ramifications of vielation of
environmental laws in the inherent hope that the statutory authorities and government functionaries
would remain aware and act with due diligence as to ensure strict compliance of the law. At present,
on prima facie basur slackness is observed in the due uﬁp%emcntanon of the law... =
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